FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR MADHUVAN TIEUP PRIVATE LIMITED OPERATING IN EDUCATION
SUPPORT INDUSTRY AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with MADUVAN TIEUP PRIVATE LIMITED
PAN/CIN/LLP No.
CIN: U51909DL1996PTC264255
PAN: - AACCMO0381R
2. | Address of the registered office Registered office: House No0.28, Pocket-1,
Paschim Puri, North West Delhi-110063
Corporate office: House No 28 TEMP
POCKET-1, PASCHIM PURI, Paschim
\Vihar, West Delhi-110063
3. |URL of website Not Applicable
4. |Details of Place where majority of fixed School land and Dbuilding located af
Assets are located Indirapuram, Ghaziabad. Presently given on
lease to Presidium School.
5. |Installed capacity of main products/ services  |Not Applicable
6. |Quantity and value of main products/ services |orporate Debtor has earned revenue of Rs.
sold in last financial year 7.52 Crores in F Y 2019-2020 and details
ereafter are not available at present.
7. | Number of employees/ workmen Details not available presently
8. | Further details including last available May be obtained by sending an email to
financial statements (with schedules) of two cirp.madhuvantieup@gmail.com
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:
9. |Eligibility for resolution applicants under May be obtained by sending an email to
section 25(2)(h) of the Code is available at: cirp.madhuvantieup@gmail.com
10. | Last date for receipt of expression of interest [02.04.2024
11. | Date of issue of provisional list of prospective (12.04.2024
resolution applicants
12. | Last date for submission of objections to 17.04.2024
provisional list



mailto:cirp.madhuvantieup@gmail.com
mailto:cirp.madhuvantieup@gmail.com

13. | Date of issue of final list of prospective 27.04.2024
resolution applicants
14. | Date of issue of information memorandum,  [27.04.2024
evaluation matrix and request for resolution
plan to prospective resolution applicants
15. | Last date of submission of resolution plans 27.05.2024
16. | Process email id to submit EOI cirp.madhuvantieup@gmail.com

£

Umesh Gupta

Resolution Professional

Madhuvan Tieup Private Limited

(Under CIRP)

IP Registration No. IBBI/IPA-001/I1P-P00848/2017-18/11431

Date: - 15/03/2024
Place: - New Delhi



mailto:cirp.madhuvantieup@gmail.com
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FINANCIAL EXPRESS

SATURDAY, MARCH 16, 2024

HENORMNM NO. INC-26
[Fursuant to rube 30 the Eﬂ-rnrani.es
ilmngpwamrn Rules, 2074
BEFGRE THE REGIONAL DIRECTOR,
KORTHERM REGIOM
Iy Ik rrialler of 'ﬁ:nlg!xar--;:s Al 2018, Sechan
134} vfw Rule 30(%) (a} of tha Compenies
|Ir-|:|:-:;u:~rall-:-nf-]dﬁules 2014
An

In tha matter of
DIAMOND TRAEXIM PRIVATE LIMITED
(GIN : UST I DLEOTPTCIS421T)

having il= registarad offica at LG-20, Plot na 31,
Lotwer groundd Eleor, Read Mo.-44, Cammurily
Center, Rani Bagh, Fitempura. Mew Dalki-
110034, -Endia

v PETITIONER | THE COMPANY

Motice i= harel:-l,l'pg:'ﬂar' it [he Ganeral Public thal
the Company/Fetitioner proposes 1o maka
applicelian o ihe-Cantral Governmant undar
Secton 13 of the Companies Act, 2013 seeking
confernation of aeratice of the Memarandum o
Associalion i ferms ol tha Special Resalidion
assed by the Membars o he Company at Tha

wira-COromary General Maeting held 'on Fabeuary
18, 2024 o enagble the Company ta change. s
reglatered office from the “Matlonal Capital
Territory of Delhi" to the “State of Haryana",
.ﬁ.ﬂj.t- person whesa inlerast i likely o be affecied
DF fie proposed chanoe of the Réosiensd Offica
ol tha compamy may oaliver either on the MCA-
21 porial (www.mca.gaev.in) by filing investor
complaint fasm or cause obe deliverad ar send
by ragestered past of hisher chjections supparted
by an affidavit slalsg e nature ol histher inleres|
and grounds of opposition to the Regional
Diractar, Morthem ion. &l the address of B-
2 Wing, ¥ Floar, FT, Deendayal Antyodaya
Bhawan, CGO Comiplex, New Dalhi-1 1|:||:||:|TE,,
within leurloen (14) days from the date ol
publication of this notice wilh & copy 1o the
appicant Company al its registerad affice situated
al ha addness manlicnad bealoe:

Diamond Traesim Prvale Lmitad
(CIN - US 110 DLE0OTPTCIS421T)

Rag. Office - LG-10, Plot no 31, Lo g-‘u:-un:l
Floor, Road Wp-2d4, Community Cenbar, Rani

Bagh, Pitampura. New Delhi- 10034, India

Conizcl No. | BE55E04TTE
Emall id: abcontini@gmall,.cam

For and on behalf of
Diamond Traexim Priwate Limited

. Sdi-
Pankaj Kumar Jha

Date - 15.03.2024 Direcior
DIN : 07619208

Plazce : New Delhi

MFODRM NOD., INC-267%
Before the Central Government! Regional
Director, Martharn Region, Mew Dalhi
B-2 Wing, 2nd Flaor, Paryavaran Bhawan,
CGO Complex, New Dalhi=110003
In the matter of sub-saection [4) of Saction
13 of Companies Act, 2013 and clause [a)
of sub-rule (5] of rubs 30 of the Coampanles
(Incorparation) Rules, 2014
AND

In the matar of
HUMUIN TECH PRO PRIVATE LIMITED
g 5 regestered office Al D-D, SECTOR 3,
NOIDA, GAUTAM BUDDHA NAGAR. NOIDA,|
UTTAR PRADESH-201301

wavarens PECINEE !
Molice is heraby pvan ta the Gararal Public that)
ihe company proposes io-meke applicatian to|
the Canral Government under section 13 of the|
|:_':r||r'|1:-i'|r'|ll_~.5 Al 13 5-3|_."L|ng canlrmmalion |'_|f=
alleralion af the Memorandum of Assod=ation af|
the Company in ferma of 1he special rescéution)
passed ab the Extra-Ordivary General meeling
(EGM| hald on Thursday, Ferbruary 29, 2024
io enable the company fo change ils E!HE'SIE-"E!:‘].
affica from fhe “Siate of Uttar Pradesh™ o the |
“Matlonal Capltal Territery of Delhl”. |
Ay persan whose obarest is likely lo ba affacted)
hF the proposad change of 1ha regislerad affice|
af the company may debver eitheron the MEA-21
Dol [wvw mcs el 1 by I'Ilulgillucslzr{:r_urpmi!ll;
farmar causa (o be daliversd or send by regislened |
postof hiz'her objections suppoetad by an affidavit|
slating the nalune ol hishes siberest and grounds|
af apposiisn. o e Ragional Director, Nartharn|
Ragion, B-2 Wing, Znd Floor, Paryavaran|
Bhawan, CGO EnmPlex Mew Dathi-110003,|
within Fourieen days fram the dale of publkcation)
al Ihis notice willk & copy 1 hi appecant compsany|
at its reqistzred office at the address mentioned)
below:
HUMUIN TECH PRO PRIVATE LIMITED
[CIM : UT2300UP2015PTCOERSTH

D-8, SECTOR 3, MOIDA, GAUTAM BUDDHA
HAGAR, NOIDA, UTTAR PRADESH-201301 |
For and Bahalf of
HUMUIN TECH PROC PRIVATE LIMITED|
Sk
Date : 15.03.2024 (ZAIM SAIFT)|
Place : Uttar Pradesh DIRECTOR|
0N MO - OT055861 |

ADDRESS : 0-26/1, OM VIHAR UTTAM|
WAGAR, NEW DELHI-110058)

FORM NO. §

DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction : Part of Uttar Pradesh)
Summons for filing Reply & appearance by publication
0.A. 636 OF 2023

Summons to defendant under section 19(4) of the Recovery of the Debts due to

the Banks and Financial Institutions Act, 1993 read with rules 12 and 13 of the

Debts Recovery Tribunal Procedure Rules, 1993

PUNJAB NATIONAL BANK
VERSUS
M/S SHREEJI ENTERPRISES (PROP. KANCHAN JAIN) & OTHERS

To,

DEFENDANTS:-

1. MIs. Shreeji Enterprises (Prop. Kanchan Jain), Kanchan Jain W/o Mr. Naveen Jain,
R/o — G-55, Khasra No. 638, Main Loni Road, Village Gokalpur, Shahdra, Delhi-
110093. Also At : Kanchan Jain W/o Mr. Naveen Jain, R/o—A-341, Indra Puri, Loni
Ghaziabad-201102, U.P.

2. Mr. Naveen Jain S/o Shri Jayanti Prasad Jain, R/o — A — 341, Indra Puri Loni
Ghaziabad-201102, U.P.

In the above noted Application, you are required to file reply in Paper Book form in Two sets
along with documents and affidavits personally or through your duly authorized agent or
legal practitioner in this Tribunal, after serving copy of the same on the applicant or his
counsel/duly authorized agent after publication of the summons and thereafter to appear
before the Tribunal on 23.08.2024 at 10.30 A.M. failing which the application shall be heard
and decided in your absence.

*T REGISTRAR

DEBTS RECOVERY TRIBUNAL, LUCKNOW

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
CBS HOLDINGS PRIVATE LIMITED UNDER CIRP

OPFERATING IN FINANCIAL INTERMEDIATIOM AT ROHINI, NEW DELHI
(Under Regulatian 364( 1) of the Insolvency and Bankruptcy Board of Indla {Insolvency
Resolution Process Tor Carporate Persons| Hegulations, 2006

R _ RELEVANT PARTICULARS
1. | Mame of sho gonporate debbor CES Holdings Private Limited
aleng with PANSCINALLP (CIN; UET120DL200EPTCITTIZ20

2. | Adtress of the regjsterad oifica [ House No. 73 Floor Graund Block-F Parshant
vihar Rohéni, Karth West, Deini, Balhl, Indiz

C 10085

NotMeilage
A8 per Audited Finandial Stetements of FY
202223 and Irformation recaived from
Sampendod Boand of Direcioes, there a0 no

| 1'i:-.-._‘;li |'|:_G_5H|!':- .I'l.'.-g-.!ll_:!%:lls wilh I:'||-.-_ !:'l.'lll:-:l_rh_ll'.' I_:Ie_e:'l:_:r
MA

A |URLofwebsae
d. | Detalls of place whese majority af
Fxed assets are located

5. .|i'IE-'.|':||'-_"I:| CApBCTY ol main prodectss
EEIVICES
.I'_: | |;|-I_,L1I'I|‘I|_:|: and wihee af masin |'_|r\-:_:-|:|||:|,.ﬂ=.l-'.
| Barvices sold in 11 firancial year
I, | Mumber of emplogeasy worknmean
g [ Further gatadls including ast availabie
fancial statements (with schedubes)
of two years, §ats of creditoes, ans
gvallablz at L |

I Tmnl.ﬂruu':tln.ﬁ::‘ I".'-}? Thimesands

I {FY :"l.'.l?? . ] :hll.-:“!.ﬂd:l
1 jin FY 206E2-23)
Can be-obtained by sending an Emall to Mikhil
Sachdess o cirpebshaldingsSamail.com ar
thraugh Sgesd PaslCourier sddressed 10
Mikchel Sachdeva at H, Mo, 2822, First Floos,
Sector 32-6, Crandigarh Road, hear B

i 5=.'.!'l:|_|:-'_. | |.|!Ih:|n_.'|. F‘_|||'|I|r|‘.':_ 1410150 )
Can be obtainad by sending an Ermail to Mikhil
Sachdeya at EIID-JE!‘S-.'-GMW-EE@E_I'I‘I.&ILEI:IIH ar
through Sgeed Post,/Courier sddressed o
Hikhil Sachdeva at |, No, 2822, First Flaor,
Zactor 32-A, Chandigarh Road, Kear B0
Schnool, Ludheans, Punjsn 143010

g. .E“E;::I“Ih' Tor resalution F||.|;:.l|l.'.i||I*.-\.
undar sactionm 250240 of tha Code k8
availabileat LIRL

10| Last data for recesps of EXQIEESIAN 3103200

| of inderest !':r:-:le‘.nlj-eu:l'l - |

11, Date ol Esee of pravisicnal isg ol LOH0E-n00A
| prospectwe resciaticn applicants

12| Last data for submizsean of ohjecbons 1504-2024
| b prrnesnal list |

13. Date of Esweaf fingl list of 25-04-2028
| Drosgective rescéution applicants. |

14| Dt of Eswee of information F0-0-2024

s andum, s laation matng
ardd request e reaolulion plans
| E'L r.l"'l:li_l.'IEl:'.I'-'I:' rasnluban splicant=
5| Last date for submission of
resseiut HEn plans
16| Protoss ginall o 10 SUbmit Expreasion
| of Irterest

| 3005-2024

| carp.chahoklings e Bl oo

Date: 16.03.2024 /-
Nikhil Sachedva

Resolution Professional For CES Holdings Private Limited
Regn Noc FBE1PAD0LIP-PO2TE3H022- 202314184

Rogd. Address with IBBL H, Mo, 28232, First Fleorn, Sector 32-4
Charddigarh Road, MNesr BCM School, Ludhiana; Punjab 121010
AFA: AAT AR A0 ITORIAAM0SST I VALID Upla: 2708,2024

Place: Ludhiana

rdaicra saifere Feme, el (i)

&,/ 4696 /THTETT 2023-24

et Taft & T ¥ ey e (Tender cum Auction) =T #1 = ¥ | 70 71 3 S S easeD &

FHeAr, faares - 14032024

T | e s s w EEm A areEn https:/imptenders. goviin S S oEa €1
TifyT e EMD
1 | 2024_UAD_ | Sabe of LIG and MIG incomplete buildings (Asis, where s, F.31.07 . 50,000 19.04,2024
43746 1 | whatis)along with fand and 23071.52 SqM. openland at FE F, 15,53,500/~
PMAY AHP Phase-1 Project lacated at Jhinihn
2 | 2024_UAD_ | Saleof LIG incomplete buildings (As s, where is, what is) E 3595 T, 50,000/ 19,04, 2024
345746 2 | alongwith land and 20802 .50 SgM. open land at PMAY AHP HE =, 17,987,500/~
Phase-Z Project located at Premnagar Khirhani

e Tl m S T S HeTa A ST 3wt (e e, WA= O | T |

Sd/-
AT dAT
TrTfees A, e

Indusind Bank

FORM OF DEMAND NOTICE

[Under rule 7(1) of the Insolvency and Bankruptey (Application to Adjudicating Autharity for Insalvency Resalution Process of Personal
Guarantors lo Corporate Debtors) Rules, 2019)

Mr, Kapil Gupta 5o Mr, Krishan Kumar Gupta; B'o House Mo, 349, Sacher 154, Noxda-201301,

Mrs, Sonla Kapll Rio Houze No. 3458, Sector 15-A, Molda-201301.

Note - Form 8 (Demand Motica) under nule 7{1) of the Insolvency end Bankruptcy {Appication to Adjudicating Authonity for Insalvency Resalufion
Procass of Perspnal Guaraniors to Corporate Dablors) Bules, 2019] was issued 1o addresses no, 1 & 2 via speed post on D5.01 2024, however
since the same coldd nat ba successflly defivered bo the addresses al thairrespective addnesses, therefore the nofice is being pubdshed.

From indusind Bank Lid, Registered Office at 2401, Gan, Thimmayya Road {Cantanmeant), Pune -4 11001 (Maharaghira)

Corporate Ofice: One World Cenlre, Towsr 1, 11th Figar, 841 Sanapati Bapat¥am, Prabhadevi, Mumbai- 400013

Subject: Damand notice in respect of unpaid deblin default dus from Compact Lamps Private Limited

1, This k=dler is adermand notice of unpaid dabt in gsfaull dus from Compesl Lamps Privala Limitad

2 Pleasefind particutars of the unpasd debtin default balow:

< FRR Group, 11th Floor, Hyatt Regency Complex,

Tl
£
“LALS  New Tower, Bhikaji Cama Place, New Delhi-110066
FORM B [See rule 7(1)]

PARTICULARS OF DEBT

1, | Tota! outstanding debd (including
ary interest or penatiies)

Rs. 64,43, 79,347.80 (Rs. Sixty Four Crores, Forty Three Lacs, Seventy Nine Thousands, Three
Hundrad Forty Seven and Eighty Paksa) as on 31.12.2023

2. 1 Amount of debt i default

Rs. 64,43 79 247 B0 (Bs. Sixly Four Crores; Forly Three Lacs; Seventy Ming Thousands, Thres
Hundred Farly Seven and Elghty Paise) as on 31.12.2023
[Amount claimed ig remaining dabd post recovery from the assets charged (il date)

Diate when the debt was dus

28.01.2018

Diate whern the defaull oocurrad

28.01.2M89

Maiure of the debl

Uneerdrafi

e B B

Secured debt including
particulars of sacurity
held. the date of its
creation, its estimated
valug as per ihe craddor
{as applicable), and
dedails of secunties

Since the borrower company (Compact Lamps Pyt Lid.) went into liqustation undesr IBC framework,
secured assels charge o bank are being Bguidated by the appoinied liquidsior whersin majonty of the
assals have by iguidated,

Delails of security held are as follows:

First Fan Passu charge on the entire current assets of the borrower and Delta Electronics, existing and
fulura, comprising inter alia of siocks of raw material, work in progress, finished goods, receivable, book
debts and other assels.

1. First Pari Passu charga on Plot No. -C, Industrial Area Pipalsana, Paragana & Tehsil Ramnagar, District
Manstal, Uttrakhand measunng 476399 sqr fi

2. Firsl Pari passu charge on Plal No, E, Industrial Area Pipalsana, Paragana & Tehsi Ramnagar, Distrct
Manital, Utrakhand measunng 62580.2 sq7. f

3, First Pan passu charge on Plot Mo, -0, Industnal Area Pipalsana, Paragana & Tehsil Ramnagar, Distrct
Manital, Utirakhand measuring 47203 sqr. .

4, First Pari passu charge on residential property at Plot Mo, 142, Block-B, Sector 32, Noida, Gautam Budh
Nagar, UP measuring 250 8q. mirs

Guaraniee exiended by the following for the said credii faciliies availed by the Corporate Debtor;

Kapil Gupta, Sonia Kapil, Delta Electronics

7. | Unsecured debl
{az applicabla)

Rs. 64,43,79,347 .80 [Rs. Sixty Four Crores, Forty Three Lacs, Seventy Mine Thousands, Three
Hundred Forty Seven and Eighty Paise) as on 31.12.2023
[Amouint claimed 15 remaining debt post recovery from the assets charged bl date)

B. | Detaits of retention of tite arrangements (if any} in respect of goods 1o which the debi refers {aitach a copy) hiot Applicable

8. | Parliculars of an order of a court, tibunal or arbitral paned adudicating on the default, Not Agplicable
if any {atach a copy of the order)

10. | Record of dafault with the information ublity, If any (atlach copy) Mol Applicable

11. Data_ils i _successinn cerificate, or probate of a WILL, or keller of administration, or courl decree (a5 may be Not Aplicable
applicabla), under tha Indean Succession Act, 192310 of 1923} (altach acopy)

o|Provision of law. contract
of alher document under
which debt has become
dueiattach a copy)

1. Indian ConfractAct, 1672, 2. Inschvency and Bankruptcy Code, 2046, 3. Insolvency and Bankrupicy
{Application to Adudicating Authority for Insolvency Resolution Process for Personal Guarantors to the
Corporale Debtor) Rutes, 2019, 4. IBBI {Insolvency Resclution Process for Personal Guaraniors {o
Corporate Debtor) Regulations, 2019

JAstatement of bank account where daposits are made o credits
recaivad normally by the creditor in respect of the debt of the
corporate debior, from the date onwhich the debt waz incurmad

& copy of the Statemenl of Accounts maintained by the Financial
Craditor in respact of the debt of the Corporate Debtor is hereto
annesed and markad as Annexure 1’

AList of documents
altached to this notice
in arder to prove the
existence of debt and
the amaount in defzul

1. Sanction Letter dated 03.03.2014, 2, Master General Terms Agreemenl dated 18.03.2014, 3. Personal
Guarantee of Mr, Kapil Gupta and M. Sonka Kapil executad on 18.03:2014 in favorof tha Indusind Bank Lid
vide letter continuing quarantee, 4, Sanclion Letler dated 17.06. 2016, 5. Supplemental Latter of Guarantee
dated 21.06.2016 exouted by Mr. Kapil Gupta in favor of the Indusind Bank Ltd. 6. Sanction Letler dated
2T.0620M6, T, Statemenl of Accounts. B, Demand Notice under seclion 1302) of Securtisation and
Raconsiructionof Financial Assets and Enforcement of Securily Interast &ct, 2002 dated 20.01 . 2020

days ofrecalplofthis nolice, the Sdlowing-

J. 1 wou balieve thal the debi has bean repaid befora the receipt of this nolice, pleass demonstrats such repayment by sending bo ws, wilhin fourieen

ta) an attested copy of the record of electronic ransfer of the ungaid amount from the bank sccoent of the guarsnton or
ib evidence of encashment of cheque for the unpeid amauntssued by the guarantor; ar

i) an attasted cogy of any racord that Indusind Bank Lemsted has recaivad the paymant.

4. The undersigned request vou 1o uncondiBonaly pay ihe ungaid debt in defaull i full within fourteen days from e recaipl of 1hs latter filing which
insalvercy resalution process, under the Code, shall be inflisted against you

Indusind Bank Limited, Hyalt Regency Complex, FRRG. 11th Floar, District Centre, Block-A, Bhikap Cama Place, New Delhi- 110066

Mohat Taluja

NORTHERN RAILWAY o
AT iy |
CORRIGENDUM T

Ref. 1} TenderMotice Mo, 97/2023-2024 dated 28/02/2024, 5.M.05

if) Tender Mo, TT232068RGEC Opening date 01/04/2024.
In reference to above, Commercial Compliance Condition regarding Annexure-H
has been deleted from tender. All other terms & conditions remain unchanged.
Tha Gorrigendum has been published on website weww.ireps.govin,
Mote:- This is the First Corrigendum in above referred tendar,
Date: 15.03.2024 836/2024

SERVING CUSTOMERS WITH A SMILE

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MADHUVAN TIEUP PRIVATE LIMITED OPERATING

IN EDUCATION SUPPORT INDUSTRY AT NEW DELHI

iUreder sub-regulation (1) of regulation 384 of the Inscobency and Bankruipicy Board
of India {Inschwency Resolution Procass for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

I, Name of the Corporate Debbor
| aleng with PANICINILLP No.

2.| Address of the registered office

MADHUVAN TIEUP PRIVATE LIMITED

| PAN; ARCCMIGETR | GIN: US19090L 1 956P TR2E=E55
Registerad Office: House No.28, Pocket-1,
Faschim Puri, North Wesi Delhi- 110063
Corporate Dffice: House No 28 Temp Pocket=1,
Paschim Puri, Paschim Vibar, West Dethi-110063
Mot Available

Schoal land and building foecated al Indirapurarn,

Ghaziabad. Presently given on leasa o Presidium
| School.

Mot Availabée

3.| URL of website
. | Details of place whene majority
of fixed asseis are located

5. | Installed capacii:-,r of main

_ products/ services |

. | Creantity & wakee of main products!
isenicas soid infast francial year

Corporate Debtor has eamed revenue of
Rs: 1752 Croresin F Y 2018-2020 and detalls
thereafier are not available at present

| Details not available presently

| May be obtained by sending an email i
cirp.madhuvantieup@gmail.com

; Mumber of employees! workmen
i | Further details including last availabie
firnancal statemeants [with schedules)
of bwn years, lisls of credilors; relevand
dates for subsequent svands of the
| process are avalable al
4 | Eligibility for resalubon applicants
under seciion 2502 h) of tha
{Code i3 avallable at
.| Last date for receipt of expression
{of intarast
11.| Date of issue of provisional list of
| prospective resalution applicants
12| Last date for submission of
|objections o provisional list
13| Dale of issue of final Tisi of
| prospective resolution applicanis
14 | Date of issue of information
| memorandum, evaiuaton matnx
and request for resolufion plan ko
praspeciive resolution appicants
15| Last date for submission of
| resolution plans
th| Process email id to submit
| Expression of Interest

'?.133- be oblained by sending an email to
cirp.madhuvantieupi@gmail.com

| 02.04.2024
112.04.2024
117.04.2024
| 27.04.2024

| 27.04.2024

| 27.05.2024

' cirp.madhuvantieup@gmail.com

Umesh Gupfa
Resclution Professionat for Madhuvan Tieup Private Limited
{Lindar GIRP]

Date | 15.03 2024 ) )
IP Registration No.: IBBIIPA-001/IP-PODS4S/2017-18/11431

Place: Mew Dalhi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EMCO TECH EQUIPMENT PRIVATE LIMITED

OPERATING IN HEALTHCARE INDUSTRY AT SHAHDARA, DELHI- 110032
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Baard
of India { Insolvency Resolution Process for Corporate Persons) Regualations, 2016)

. RELEVANT PARTICULARS
1. {Mame of the corporata debtor Emco Tech Equipment Private Limited,
along with PAN/CIN/LLP PAN - AABCERDEZE

' | CGIN - UDDG2IL2005PTC 140851
F-18. First Floor, Criess River Mall CBDO,
ahahlara, Delhs 110053

| ttpss/femeatech.ing

| F-1B, First Floor, Cross River Mall CBD
Shakdara, Delhs 110032

| Mat Applicabie

2. (Address of the registerad office

3. [URL of website
4, |Detadls of place where majority
(of fixad assats are koated
K .In-sta:red capacity of main
products) services

B :I.".il::.:'.ntifg.;' and value of main
products) servces sold in last
financial year

[Number af ;’.‘"=,EI|LT5.‘13L-'E-.-" warkmen

B. |Further details -r.ll“..'-!LII'J'-:'lj'!-’, last
avaslable linangal statements

| [t seieluies) of two years,
lists of grediors. are avallabse

et URL

'I:":lg:nlln"."f'-::ur resctution apa::-llimnrs.
under section 2521 hof tha

| Code is available at URL:

10.| Last date for recaipt u_.'.expreééjen
| of intarast

.:Eﬁ.l'l.l::' of Bsul of proviseonal list of
prospectivi resalution applicants

2.|Last date for submission of
| nbjections to provisaonal list

| Date of msue of final list of

| proapective resalution applicants

_|[rate of issue of information
|memorandem;, evaluation matni
and requast for resclution plans
[t prospective resolution
'i.lr.E-‘.'.l|iL'-E"|I1E-

| Ravenue from Operaticns and Commission
Incoma Rs. 5149 crores
a5 per audited accounts for FY 2022-23)

b rreierid . i = !

| Can be [.IrLi'-'i‘JL‘-.Ij o rl..t|-.:¢::=' e ernal:
cirpamottech@emailoom

{ =4

|

| Can be prc:j..:r::led on redquest to amail;
cirpeermncotech@gmall 2om

| 31 March, 2024
| 10 Agril, 2024
| 15 Aprl, 2024
| 25 April, 2024

| 30 April, 2024

15.|Lagt date for submassion of | 30 -"'-ii:-'.-'. 2024
- :|F:Erulu‘.:-::-|| plans _ )
16, | Proscess email id to sy cirpeemosechi@gmail.com

|Expression of Intersst

SUNITA UMESH,

RESOLUTION PROFESSIONAL

EMCDO Tech Equipment Private Limlted
IBB1 Regn No.- IBBL/IPA-00LAP-POO0E0 2017 -2018/ 10165
Address: 1315, Ansal Towar, 28, Nehru Place New Dathi -1310015
Emall Id: cirpoemaotech® grngil coam

“Form No. INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change
of registered office of the company from one state to another

Date: March 18, 2024
Place: Mew Delhi

Before the Central Government
Regional Director, Northern Region, Ministry of Carporate Affairs

In the matter of sub-section (4) of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the Companies
{Incorporation) Rules, 2014

In the matter of LAKSHYA INTERNET PRIVATE LIMITED
(CIN: US1909DL2016FTC299947)
Registered Office: WZ 106/101, RAJOURI GARDEN EXTENSION,
NEW DELHI - 110027

..... Petitioner
Motice is hereby given to the General Public that the company proposes
to make an application to the Central Government under section 13 of
the Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra ordinary general meeting held on Friday,
8th March, 2024, to enable the company te change its Registered Office
from “NCT of Delhi to State of Haryana".

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver, either on
the MCA-21 portal (www.mca.gov.in) by way of an investor
complaint form, or cause to be delivered or send by registered post,
his/her objections supported by an affidavit stating the nature of his/her
interest and grounds of opposition, to the Regional Director at the
address, B-2 Wing, 2nd Floor Pt. Deendayal Antyodaya Bhawan, C.G.0
Complex New Delhi — 110003, within fourteen days of the date of
publication of this notice, with a copy to the applicant company-at its
registered office at the address mentioned below:

WZ 106/101, RAJOURI GARDEN EXTENSION, NEW DELHI - 110027

For and on behalf of the Applicant
For Lakshya Intarnet Private Limited

Madhvi Kushwaha
Company Secretary
Membership No: AS0372

Date: 16" March, 2024
Place: New Delhi

financialexp.epaprin

NORTHERN RAILWAY -

CORRIGENDUM Rl
Ref: Tender Notice No. 92/2023-2024 dated 09.02.2024 S. No. 07
Tender Number 77239055RGC Opening date 21.03.2024.
In reference to above, Commercial Compliance Condition regarding
Annexure - H has been deleted from tender. All other terms and
conditions remain unchanged.
The corrigendum has been published on website
www.ireps.gov.in. Note: This is the Second Corrigendum in above
referred tender, Date: 15.03.2024

SERVING CUSTOMERS WITH A SMILE 838/24

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction : Part of Uttar Pradesh)
Summons for filing Reply & appearance by publication
0.A. 635 OF 2023

Summons to defendant under section 19(4) of the Recovery of the Debts due to
the Banks and Financial Institutions Act, 1993 read with rules 12 and 13 of the
Debts Recovery Tribunal procedure Rules, 1993

PUNJAB NATIONAL BANK VERSUS LAKSHYA TANWAR & OTHERS
To,

DEFENDANTS:-

1. ShriLakshya Tanwar S/o ShriAshok Tanwar,

R/0-59, Turab Nagar Ghaziabad -201001.

2. Smt. Priyanka Tanwar W/o Shri Lakshya Tanwar,

R/0-59 Turab Nagar Ghaziabad - 201001.

3. ShriAshwani Kumar S/o ShriVilatee Ram,

R/o-H.No. 80, Nasraypura, Ghaziabad - 201001.

In the above noted Application, you are required to file reply in Paper Book form in Two sets
along with documents and affidavits personally or through your duly authorized agent or
legal practitioner in this Tribunal, after serving copy of the same on the applicant or his
counsel/duly authorized agent after publication of the summons and thereafter to appear
before the Tribunal on 06.09.2024 at 10.30 A.M. failing which the application shall be heard
and decided in your absence.

T REGISTRAR
: DEBTS RECOVERY TRIBUNAL, LUCKNOW

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction : Part of Uttar Pradesh)
Summons for filing Reply & appearance by publication
0.A. 632 OF 2023
Summons to defendant under section 19(4) of the Recovery of the Debts due to
the Banks and Financial Institutions Act, 1993 read with rules 12 and 13 of the
Debts Recovery Tribunal procedure Rules, 1993
PUNJAB NATIONAL BANK VERSUS MR. ASHWANI AGARWAL & OTHERS
To,
DEFENDANTS:-

1.) Mr. Ashwani Agarwal S/o Shri Ram Gopal, R/0-A-22, Street No. 1, Gurunanakpura,
Modinagar, District-Ghaziabad.

RTHERN RAILWAY

Corrigendum
Tender MNolice Mo, S402023-2024
PE.02.2024 S Mo, 02 Tender

Ref.:
Dated
Mumbar TTZ3063RGE  Opening date

15052024, In reference to ahove,
Commercial Compliance Condition
regarding Annexure - H has been delated
from tender. Opesning date of tender has
alsc been extendsd from 15.03 2024 o
22032024 Al other ferms and conditions
remain unchanged. The comgendum has
been published on website wwwireps,
gov.in Maole: This is the First Comigandum
in abowe referred tender. Dale:
15,03 2024 B 3972024

Serving Customers With A Smile

Form ENC-26
[Pursuzant %o ruld 30 af e Gompanies
{Incoeparation) Rubes, 2014]
Advarfzament 1 b= published in the nawspaper
Ior |'I'.'-'1|'|[3-|;': i r\-:.;_;lﬁl&.-'l,:-:l fTaoe ol (e COMpHETY
fram are state ko ancther
Belere the Cenfral Govemmeant, Narinem Reglon

Inthe matler of sub-section (d) of Speton 13 ol
Comparms Act, 2075 8nd Clause {a) of sub-nis
(5ol nde 30-of the Companies {Incomoeaan)
Rules, 2014
AkD
In Tt realeeral Fun Werth indsa Privabe Lirsad [GIN.
UT2E000L 2022 P T3 ) having Bs regsabkened
affice at L-1% LGF, Kalkaji, Mew Dalhi, Dethi, India,

001 {Pilitianar),

ilion i hemelnegrean oo b i ral Publi sl tha
COMpaEny proposss 1o make appication 1o the
Canfral Govarmmanl undar seclion 13 of the
Companies ASL 213 Sedking coalirmation al
altergtion of the Memorandum of Association of the
Company in terms of the special rezolilion pessed
al e Extra crdnary gendral meeling held an Tih
Merch, 2024 %0 enable tha company t0 change ils
Hegislered office from "Matonz Capilal Terrtany al
Defhi® 10 “5aate of Kemataka®

SNy PN whase Inbares] o by i he athected by
the proposed shange of the rapistersd office of the
campary may deliver aithér on the MCA-Z1 partal
{wisew o, el i) by fikieeg irvestor complaing Ram
ar cause 1o be delivaned or zand by registared pasl
al hisme ebjpctons supparied by an alficavi]
S1ating the nasurs of histher inbarest and grounds of
appasition to the Regional Ceirechar & the address
sartharn iE{:-geﬁll_ Bz '.'J:I'.Q_ 2rd Nlaar, PL
Deandayal Anlyodaya Bhewan, and Soor, CGO
Comphes, Merw Delhi - 110003 within Feurtsen days
frcim (b2 clateof publicafion of this nebce wish a copy
fo the applicent company with & copy of 1ha
AppEcanl compary al 5 rogistened office al the
affdress mantioned badore

R OFF. L-19 LGF, Kalkaji, Nesw Deth, Dafhl, Incia,
118018

FORM NO. 5

DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction : Part of Uttar Pradesh)
Summons for filing Reply & appearance by publication
0.A. 634 OF 2023
Summons to defendant under section 19(4) of the Recovery of the Debts due to
the Banks and Financial Institutions Act, 1993 read with rules 12 and 13 of the
Debts Recovery Tribunal procedure Rules, 1993
Punjab National Bank (Applicant) Vs Smt. Priyanka Tyagi & ors. (Defendants)
To,
DEFENDANTS:-
Priyanka Tyagi w/o Mr. Pradeep Tyagi
1118/4-C, Land Craft golf link near Columbia Hospital, Ghaziabad
Also at: Priyanka Tyagi W/o Mr. Pradeep Tyagi
Plotno 43, Khasrano-19, Maina pur, Meeru Road Industrial Area, Ghaziabad
In the above noted Application, you are required to file reply in Paper Book form in Two sets
along with documents and affidavits personally or through your duly authorized agent or
legal practitioner in this Tribunal, after serving copy of the same on the applicant or his
counsel/duly authorized agent after publication of the summons and thereafter to appear
before the Tribunal on 23.08.2024 at 10.30 A.M. failing which the application shall be heard
and decided in your absence.
."; REGISTRAR
DEBTS RECOVERY TRIBUNAL, LUCKNOW

Also At: Mr. Ashwani Agarwal S/o Shri Ram Gopal, Office at-91/1, Sikhera Road, Far and on behalf of the

Industrial Area, Village- Sikhera Hazari, Modinagar, District-Ghaziabad. Fun Verth India Private Limifed
In the above noted Application, you are required to file reply in Paper Book formin Two sets Bl ik Gnﬁ;
along with documents and affidavits personally or through your duly authorized agentor| | gase- sainaizezg Diractar
legal practitioner in this Tribunal, after serving copy of the same on the applicant or his| | piace: Mew Bl {DIN; G8257147)
counsel/duly authorized agent after publication of the summons and thereafter to appear
before the Tribunal on 23.08.2024 at 10.30 A.M. failing which the application shall be heard
and decided in your absence.
"';' REGISTRAR

. DEBTS RECOVERY TRIBUNAL, LUCKNOW

FORM NO. URC-2

FORM NO. 5

DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir, Lucknow - 226007
(Area of Jurisdiction - Part of Uttar Pradesh)
Summons for filing Reply & appearance by publication
0.A. 900 OF 2023
Summons to defendant under section 19(4) of the Recovery of the Debts due to
the Banks and Financial Institutions Act, 1993 read with rules 12 and 13 of the
Debts Recovery Tribunal Procedure Rules, 1993
PUNJAB NATIONAL BANK
VERSUS
M/s Wacorp Hyundai India Ltd. & OTHERS

To,
DEFENDANTS:-
2.) Sh. Anupam Joshi (Director & Guarantor) R/o-C-27, Sector-50, Noida-201301, U.P.
3.) Sh. Kapil Gupta S/o Shri Krishna Avtar Gupta & Smt. Deepali Gupta W/o Sh. Kapil

Gupta, R/o—E -3, Sector-59, Noida-201301, U.P.

Also At: FlatNo. T-1/102, Tower — 1 on 1st floor, Parsvnath Prestige —Il At Plot No. 002,

Sector-93A, Noida, U.P.
4.) Smt. Alka Gupta, R/o—C-27, Sector-50, Noida-291301, U.P.
In the above noted Application, you are required to file reply in Paper Book form in two sets
along with documents and affidavits personally or through your duly authorized agent or
legal practitioner in this Tribunal, after serving copy of the same on the applicant or his
counsel/duly authorized agent after publication of the summons and thereafter to appear
before the Tribunal on 11.07.2024 at 10.30 A.M. failing which the application shall be heard
and decided in your absence.
"';' REGISTRAR
DEBTS RECOVERY TRIBUNAL, LUCKNOW

Advertisement giving notice about
registration under Part | of Chapter
XXI of the Act

[Pursuant to section 374(b) of the Companies

Act, 2013 and Rule 4 (1) of the Companies
(Authorised to Register) Rules, 2014]

1.Notice is hereby given that in pursuance of
sub-section (2) of Section 366 of the
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central
Registration Centre (CRC), Indian
Institute of Corporate Affairs (IICA), Plot
No. 6,7, 8, Sector 5, IMT Manesar,
District Gurgaon (Haryana), Pin Code-
122050 that “TRICOLITE ENERGY
SOLUTIONS LLP (LLPIN : AAB-1841)” a LLP
may be registered under Part | of Chapter
XXI of the Companies Act 2013, as a
Company limited by shares.

2. The principal objects of the company
are as follows:

i. To carry on the business to provide
energy solutions including conventional
and nonconventional energy solutions
and the manufacture and sale of
electrical equipment, and any other
business related to the activities.

3. A copy of the draft Memorandum and
Articles of Association of the proposed
Company may be inspected at the
Registered Ofice at PLOT NO.5, SECTOR-
VI, IMT MANESAR, GURGAON,
HARYANA-122050.

4. Notice is hereby given that any person
objecting to this application may
communicate their objection in writing to
the Registrar at Central Registration
Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot No. 6,7, 8,
Sector 5, IMT Manesar, District
Gurgaon (Haryana), Pin Code-122050,
within twenty one days from the date of
publication of this notice, with a copy to
the Company at its registered office.

for TRICOLITE ENERGY SOLUTIONS LLP
Sd/-

Abhishek Nangia (Designated Partner)
Niharika Nangia (Designated Partner)

Date : 16.03.2024 | Place : Gurgaon

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the date of receipt of the said notices, along with future interest as applicable inciden-
tal expenses, costs, charges etc. incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
N [ Loan No. Co-Borrower/ Outstanding Due | & Type of
i Guarantor/ Mortgagor (inRs.) as on |Possession
1 1) M/s. Bani Exclusif, 09.01.2024 Date:
Represented by its Rs.2,34,33,095/- )
Proprietor Mr. Amrit Pal (Rupees Two 14.03.2024
Singh, 2) Mr. Amrit Pal | Crore Thirty Four |  Time:
45138640002263 Singh (Borrower), Lakhs Thirty Three | 05:05 P.M.
3) Mrs. Diljeet Kaur Thousandand | gympolic
(Guarantor), 4) Mr. Govind| Ninety Five Only) .
Singh (Guarantor) as on 07.01.2024 Possession

Description of Secured Asset: Entire Ground Floor (Without Roof/ Terrace Rights)
of Free-Hold Property Built on Residential Plot of Land Bearing No.52, Area
Measuring 200 Square Yards, in Block No.1, Shown in the Lay-Out Plan of the Low
Income Group Government Servants Co-Operative House Building Society Ltd.,
Now Colony known as Sunder Vihar, situated at Paschim Vihar, New Delhi-110087.
With One-Half (50%) Undivided Share in Total Land Beneath the said Property.
Owned by Mr. Diljeet Kaur, S/o. Mr. Amrit Pal Singh. East: Plot No.53, West: Plot
No.51, North: Road 30 Ft. wide, South: Service Lane.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer
Date: 16.03.2024 For. Jana Small Finance Bank Limited

J JANA SMALL FINANCE BANK

| & mehadhlesl commarcial bank|
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya

Samaj Road, Karol Bagh, New Delhi-110005.

New Delhi

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government
(Regional Director, Northern Region)

In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies

(Incorporation) Rules, 2014
AND
In the matter of
HIREKEYZ INFOTECH PRIVATE LIMITED
(FORMERLY KNOWN AS HIREKEYS
INFOTECH PRIVATE LIMITED)
CIN : U72900DL201 7PTC3243432
aving its Registered Office a
UG-1, E-21, JAWAHAR PARK LAXMI NAGAR,
DELHI, EAST DELHI - 110092
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public

that the company proposes to make

application to the Central Government under

Section 13(4) of the Companies Act, 2013

seeking confirmation of alteration of the

Memorandum of Association of the Company

in terms of the special resolution passed at the

Extra Ordinary General Meeting held on

March 11, 2024 to enable the company to

change its Registered Office from "National

Capital Territory of Delhi” to the "State of

Uttar Pradesh”.

Any person whose interest is likely to be

affected by the proposed change of the

registered office of the company may deliver
either  on the MCA-21  portal

(www.mca.gov.in) by filing investor

complaint form or cause to be  delivered or

send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,

Ministry of Corporate Affairs, B-2 Wing, 2nd

Floor, Pt. Deendayal Antyodaya Bhawan, CGO

Complex, New Delhi-110003 within fourteen

(14) days from the date of publication of this

notice with a copy to the applicant Company

at its Registered Office at the address
mentioned below:-

UG-1, E-21, JAWAHAR PARK LAXMI NAGAR,

DELHI, EAST DELHI - 110092

For & on behalf of

HIREKEYZ INFOTECH PRIVATE LIMITED
Sd/-

CHANDAN OJHA

(Director)

DIN: 07737084

Date : 16.03.2024
Place : Delhi
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e it e o wTiereey Wiy & T 22.03.2024 557 2 00 91T 4,00 &0 1=
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15.03.2024 wfranas =T o 1 AT A e aiferg ot et v vfafieet & amem g TOSHA INTERNATIONAL LIMITED

Tl & o & wre Juferm aF )
CTiereRTY O ST & el Alardt o ot o s Rie—- 9467956078 & O

CIN:L32101DL1988PLC119284;
Regd. Office: E-34 Second Floor, Connaught Circus, New Delhi 110001;

st =10

fFrste a8 afdeatfds 3 3T - ; Tel No.:+91 -11-23415550/51; Email:toshainternational @ yahoo.com;
NeNe= Siffsssn wisde BiFds ( o T FHAA NI E | ma‘;ﬁﬁ.—, Website:www.toshainternationallimited.in
g, ond Reeft #F el snzresren #F =enféser :
(Freren ot sy (Tt _ﬂfﬂl‘m’r ¥ v Framen ey o) faTie : 16,03.2024 NOTICE
: ' - TR : AT T mlﬁanil Notice is hereby given to all the public shareholders of Tosha International Limited ("Company") that the
T 1 e F__MT ey E'I ““ — Y ——— S Promoters of the Company intend to delist the equity shares of the Company from the Calcutta Stock
' —"ﬂw"?'v m . UET1200L2008PTCA 771720 SRR LLE IYTeHT DI G Exchange Limited i.e., the only Stock Exchange where the equity shares of the Company are listed.
2. | o= mE T T A, 73 BT AT S aur e e || (W i amvan XX i v | SyRear A fgw, o TR IR, AEd Bladr @Y, fEh e ot (ARde Y 835600, Therefore, the public shareholders of the Company are hereby requested to kindly update their address,
o7 gene, Fee, oo, W 1 000RS N 1--*}: ﬁh any _i-- It ;l:;; 940802)@1%—@ 12, < i e = oy , , contact details and email IDs with the Company/ Skyline Financial Services Private Limited ("Registrar"
o AT T T |.ru =1 SN 0 O Tl 37 | SN BN —39 /2, HIY 50 o\, &Il <. 5, 9. 7 166 /4, 207 /143 TAT 209 /143, . . .
3. | IR AT F -t gl (1) (HBe iy < T, S8 wver A Hve g  Rroe—110083, fodl WRA BT P of thg Cgmpany) a’F the earliest to.enable the .Company or the Registrar to take steps for effective
4. | T8 ®R W AT @8 wEw e (A 2002-23 & FEiie G e A | efaen) & aqere Tean, z014) @ foro | participation of public shareholders in the Delisting Offer.
I T R EGIES RG] AT RIT] SRR ICIGEE 3T g[ HhUd 7 g?{qq Jfies 37 g[!q3[!a—[!a[lq’7[l(_*l . . . . .
TET 1Ee s T”Tﬂ“m"'?w imr:“{]::zl UAggRT T A o ¥ wu ng a=d a‘jﬁ NN W@gﬁ e & forg ngﬁ N ) @ We would also like to bring to the notice of the public shareholders that the Securities and Exchange Board
e ;’**j ki 2?%@;%%%% e e o1 Yo fae s & o5 3 7 (S0 2 g N et 3 3 e aita| | of India vide its circular no. SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020 has clarified that
5. | FET tEW R SRR T A | S iﬁ—rﬁ X GIRT W TS Al i HURY # U9 TR WA P A9 o of, 3T AEEVHYA-TAHTS g qRRefer # Hufy shareholders holding equity shares in physical form are now also allowed to tender their equity shares in
it HH _ faed) w¥e wltapn @ omedT oy | | P 0 0 IEW “éj;‘g ;‘“ﬁa R :'%;im' N N | the Delisting Offer. Otherwise, public shareholders holding their shares in physical mode will not be able
§ |t R w9 W oW oW e R E. 69T w8 5 A i Bhune T weferg) | T 1 e TE T to transfer them unless they get their shares dematerialized.
T A T e (it 7 2022 .:I_J.."h:n:rnﬂ-n BIH DI HUT ITEfTIH, 2013 & ey XXI RET € @ ST P D AR 39 R e | ye
- ﬁ:a-T;;gﬁ.,_aw_ = i e e % W] & dEd SRR & gRT A B | TP SRR @ o, AR - qpaR @ A1 0930 a9 W 1800 I3 T ESIETRA vvwver| | Shareholders are also requested to kindly refer to SEBI Circular SEBI/HO/MIRSD/MIRSD-PoD-1/P/CIR/
LAl & ¥ R 3 U W R 1800 2672 49997 $Hel WX :—auction.hl@iifl.com, HURE FRTT: wife TR 98, . - . . ,
8. |9 w0 % =y T M o | A W o bshodngs@gmalcom T Y H Uoligd OfT bl & | ROV, TENT AER, e, SRATT-122015 R 9% F 2023/37 dated March 16, 2023 towards the common and simplified norms for processing investor's
(S ), A R g Wi, e aEe A X, Tedr w5 & I:;mmj% qgf“:i?q Imfﬁr&i“m ——— : S service request by RTAs and norms for furnishing PAN, KYC details and Nomination.
i B b = L | -‘l' .ﬂ It J.IIJ "w L 9
T T i N SHITS dims e s  aw, e, faebaali, SIeRT iR Toie & Wy ¥ wifbee,| | fatie: 14— —2024 | STETETRTE B Wi RIS (ST Ywee-Tahee) The shareholders can contact the below mentioned personnel for their queries:
'Tﬂl-- p4ima0. o S e 91 dEiEE e fireRe 3R T TPR B Rie—Riey g (@ # SR swienzT TR wigAw fafics @ M | WFT W o)
hors e N !
| fite 1 T 25(2)(oe| & e e | J:T:z-ﬂ q? :;:rrz o “I a% T?Tsaﬁ_d—\!f?m g %‘\’Wﬂﬂv‘l’\’aﬁi Tosha International Limited Skyline Financial Services Private Limited
B PR T AL o R TR e YRR W g ctahoRirgs ik oo ATl @ STYITpdlstl o Akshat (Company Secretary & Compliance Officer) | (Mr.AnujK
AR F R T W AT T [$9A o g Al 2832, gr -{*-1. r1-+'-.a 321, et TR sik Rt g 7, T, x pany y P (Mr.Anuj Kumar)
e B TR g Lo o R R o e fi Registered Office: 301-306, 3rd Floor, ABHLIEET -V, Tel No.: +91 -11-23415550/51 Tel No.: 011-26812682-83, 40450193 to 97
TAM- 141010 W T Tr—.r'—r i -Iﬁ'["-r'l' I alR oy 3R e TRk & " I.I'ICE I‘E Opp. Mayor's Bungaiow, Law Garden Road, Mithakhal, Email 1d: toshainternational @ vahoo.com: o )
e R 5 TR A W ST R M A R SRS N N A Nt P Sevadi Tuanes Bark | Ahmedabad - 380008, Gujarat. www.fincarebank.com : y R Email id: ipo@skylinert.com
10| = St st wre g o it e [ 39-03-2024 Tfafeat a1 Eﬂg EACINTE LOAN AGAINST GOLD - AUCTION NOTICE ON "AS IS WHERE 13" BASIS For Tosha International Limited
11. | S A A e | 10-04-2024 et & ol o e 5wt frde| | T below mentianed borrowen's have been issued notices to pay their outstanding Sd/-
it i *f""‘ff'f _ — wilbr o 12, Mol & Galeus wlva amaounts towards the loan against gold facilities availed from Fincare Small Akshat
12. | 3R E o s e s S 15-04-2024 wilcidic 12oma el & Rera| | Finance Bank Lid (*Bank"). Since the borrower's has/have failed o repay his/their Place: New Delhi Company Secretary
A foe _ _ : braferd | foar s\ g gues, we aré constrained to conduct an auchon of piedgea gold fems/articles Date: 16.03.2024 Mem No.: A45376
13. | FAI TG SR B BT AT | 25-04-20 3. QIGERT e fooan oan & & g6 3masd| | gn 21 March 2024 between 11:00 AM - 03:00 PM (Time) at below mentioned
r||H[ 419 #1 arfa — . = ji:*ﬁ a ai mlm ajilj ? a;fij branches according to the mode specified therein. bn case of deceased bormowers,
14. ;u_.:; ;.;_"F; :fnl_ 'if-r T, 1"4? B! 30-04-2024 T N N S ‘5 wre| |8l conditions will be applicable to legal heirs. Please note that in the event of
ot s T R A A £ (Maredhy & fwec glzns| | failure of the above auction, the bank reserves its right to conduct another
15, | UM T Tedd w0 il st R Jrhli;.EEEﬂ fﬂ."‘_';ll:lI;;_;r“_ll'l.:rl-l-: '4: { |r' - I':; .1: ::': auction withouwt priog INtEMmAanon.
16. | &9 #2 A=+ W EAC I G L s | cirp.chsholdings@pmail.com ; I wdenfl widee. Faa 3294 E‘H“Hiﬂ“ EI‘HI‘IEH UBH“E I:E-Hl.ll:liﬂlﬂ w”! hﬂ E:‘.IEIIIII.IIFTE.‘d hv usi"ﬂ WEhIi“t
| e} fefas) Fo sle azom 3 <O htips://gold.samil.in)
ot | | IR T S, T e S @ 59| NEW DELHI- DWARKA - 2360000990024 2366001005023 | NEW DELHI- T T ——— S————
N Fitdi A A R B A G | | Reie 15 W, 2024 RAJOURI GARDEN - 23660001075090 23660001083124 | DIP"A pHARMACH EM LIHITED
5L ke ST 'BE'_"lf”"lf‘”:"p_' P"j"f?f’*"i.?'ff?'{”’fa'1‘1.1"':" MRl & Y Mate: The aechion is subject to certain ferms and condifions mentionad n the bid form, !
= wpdiang & are N ems SR AL 202, we| i, fEo B2om, v sile saee il . Corporate ldentification Number: L24100GJ2011PLCOG6400
T 16.03.2024 sl . A e WO e M LATE Mo which is made available before the commencement of auction , ;
I A T ,',5.,';1.._¢'1'54.1j2.2?r§2,,.1'ﬁm:3 ; Tadell iyt 13:1]:.4 e 1. 3N Sl S Registered Office: A'211, Siddhi Vinayak Complex, Near D.A.V. School, Makarba, Ahmedabad - 380 055, Gujarat
e - - il ‘b Manager Telephone: +91-9898066121; Email 1d: dharachem39@yahoo.in; Website: www.dipnapharmachem.com;

Fincare Small Finance Bank Contact Person: Mr. Keyur Dipakkumar Shah, Managing Director

PROMOTERS: MR. KEYUR DIPAKKUMAR SHAH

ISSUE OF UPTO 1,29,67,500 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF RS, 10.00-- EACH (“EQUITY SHARES") OF
DIPNA PHARMACHEM LIMITED (“DPL" OR “DIPNA" OR THE “COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF RS.
10.00V- PER EQUITY SHARE (“ISSUE PRICE"), AGGREGATING UPTO RS. 12.96,75.000/- ON A RIGHTS BASIS TO THE
EXISTING EQUITY SHAREHOLDERS OF DUR COMPANY IN THE RATIO OF 13RIGHTS EQUITY SHARES FOR EVERY 12 FULLY
PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY ON THE RECORD DATE. LE.
12TH FEBRUARY, 2024 {THE “RECORD DATE"). THE ISSUE PRICE IS EQUAL TO FACE VALUE OF THE EQUITY SHARES.
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Form No. INC-26 arfrre P an '-l-lﬁrtlrﬁiﬂ E-.:g,'ﬂll-lﬁlﬂ'l

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government
(Regional Director, Northern Region)
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of

# 9 e # o Frika, e sriaa siaer # 8

& forg sfa @1 aifveafts &g mHaT
( R fRarferam= iR Feoreusiersar a8 & fafm 367(1) & dgq)
(@faRe =rftmal & forg fearem wamm= uftsan) fafm, 2016)
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ST 5% s e (51l 30 Comoaris et ot NOTICE TO ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY
1. Mﬁ/%ﬂ;;w % WY a:{awm\::oc:;i;l::;zi;i;? In th(ﬁ,‘r':alt)ter of ! m;m Eﬁ!ﬂ'l"lh hw¢m*ﬂmLm RIGHTS IS‘SUE CLOSING DA.'I'.E (OLD)

HIREKEYZ INFOTECH PRIVATE LIMITED r
(FORMERLY KNOWN AS HIREKEYS g
INFOTECH PRIVATE LIMITED)
CIN: U72900DL2017PTC3243432
aving its Registered Office a
UG-1, E-21, JAWAHAR PARK LAXMI NAGAR,
DELHI, EAST DELHI - 110092 1

....Applicant Company / Petitioner| | ;

2. | uold BRI BT U TSl PACI: g[e . 709, 741 HISTel, Al SIbINC
SIF-51, HFeR—V, Wee oF RS, uf¥em e,
PIAHIA—700091

gl B gEae: o Sy, @l #iie, w4 6,
83 ciftaar s (cfdrvr), uf¥am &Tre, BretdIdar—700046
J1Y

viuftge @At HITH 77 28, qime -1,
e o, wr it A 110063

i araiorn: g e 26 B e 1,
afees g1, ot e offos e 110063

b R F

g, mfrmars 7 Feny v o orfe afe
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FRIDAY, MARCH 15, 2024
ISSUE CLOSING DATE (NEW)

ISSUE
PERIOD
EXTENDED

TAATHE T YT
| =T 1 vy T arfenTe |

EEIESCl ?131 NUct:
SH WM Pl [9aRUT oIgl 3AfShIT

TUESDAY, MARCH 19, 2024

sret waftrar Rerd & i, eRamm # Rerd 92625 ths 4 NOTICE"i;hereby given to the General Public e A fa S W A ¥ AT F W S T e U
5| T SEEl/SAR @i | T that the company proposes to make| | ;| ooy e E O Simple, Safe, Smart | *Apglications Supported by Blocked Amount Far further details
AT - application to the Central Government under 2 . * { R ? : :
6 | Moo [ @@ § W T 59 | ofad 99w SaiRe R e e 9% Section 13(4) of the Companies Act, 2013 | eI T ST _ way of Application - | (ASBA) 5 a better way of applying lo issues by | check section on
STl /AR BT AT IR T | 200223 B SRR AA: T | GRATAT A ARG AL © seeking confirmation of aplteration of thel |& |73 9Tl AETHTHR /| SIS S9=R A [ 99 20192020 7 17 .52 Make use of ith! simply blocking the fund in the bank account ASEA below
159400/ — ' Memor%ndum of Association of the Company Fever ey = o o=t T T | S S T ST S e 6 3 ot s s Investors can avail the same. |
7. | PHAIRA/ IR B A T in terms of the special resolution passed at the e a1 faraem acfar o guerer 9ET 8 Please note that in acoordance wilh provisions of appicable circulars issuad by SEBI, &l QiBs, Non-Institufional investors and Retsd

| T AR H et A 8
cirp. madhuvantieu gmaﬂ CoOm T

T |t i w s
a1 ] & sl feyH e Bt

8 | T @ I IUAY [RIY
faaxor (9ol & W), oFaRT

https://drive.google.com/drive/folders/1pPsaGz_cp3y

Extra Ordinary General Meeting held on
31WUQSqKvk4L0ZM_9C4ek?usp=drive_link

Individual Invesiors compiying with the eligibilty condions prescribed by SEBY; shall anly investin the 15sve through ASBA process, unless
March 11, 2024 to enable the company to| | &

otherwise permittad by requiaiony authonbies or under appécable law; Accorgingly, all Eligible Equity Shareholders wha (3] hold Equity Sheras

@ Yam Te @ R change its Registered Office from "National Rl (ST o wer), AAETE | v SR Hara e [ o e # in dematerialized form, (b) have not renouncad their Rights Entilement in part or in full, and (¢} are not Rencuncees, shal use the ASBA
e AR b el S Capital Territory of Delhi” to the "State of Cl f £ i : | a - i B %

- A PrOCESS IO Make 8 dpEhicainn in e issie. Eligicie LIy aNarenneiars wio ndahia renoun air =Egn nossmant In g S 10LNCEaE
s Uttde h,,ry e H'&]*Iiﬂﬂ o TR b maka an application in the 1ssue. Eligible Equity Sharshoidars who h wed thair Rights Entiiemant in part, Ren

9. | wfRar @ grr 25()@WA) @& d=d | hitps:/drive.google.com/drive/folders/1pPsaGz_cp3y An ar errzoﬁswh.ose interest is likelv to be afl.,'l" 'ﬁ'”f:"ﬁ > i #fe and Ebgible Equily Shareholders holding Equity Sharas in physical farm ase nat eligible ASBA Invesiors and must apply for Rights Equity
T aTedt @ foru urEer awl | 31WUQSGKvk4LOZM_9C4ek?usp=drive_link affgct%d by the proposed changey of thel | & ':-}{-:'-q’—'-'::f-l JFI _lnl_"'l""i'f! P | | = Sharas caly hrough the non-A5BA process, iraspachive of the application amounts/applicant calegany.

10 | o zﬁé: Tt T @ @ | 31 78 2024 registered office of the company may deliver| | ;.:;E,: 'ﬂlg;ﬁ’%;:;;ﬁ;ﬂm ;.':;ff."uxﬁ ;:ﬁr E:'::'.': ﬁ Er & ASEA Investors should note that the ASEA process involves apphication procedures that may be different from the procedure applicable fo

| st R either on the  MCA-21 portal -‘;'h-‘dcll?: B o S non-ASEA process. ASBA Inveslors should carefuly read the provisicons applceble lo such applicalions before making their application

TR o e e e otk T (www.mca.gov.in) by filing investor| |-t o aom s e s &7 | oz el 2024 thraugh the ASBAprocess. Fordetails, see “Terms of the [3sue - Procedure for Application™ on page 147 of the Letter of Offer,

S B @ R complaint form or cause to be  delivered or ; ' i :
gkl db istered post of his /her obiect aror Tt This |= to inform the Eligible Shareholders of the Company that the date of closure of the Rights kssue, which opened on Monday,

12 H%Wm% TSR S &Y | 13 St 2024 z‘jgpor%’egeg;/saenreaﬁ%oaf/itoSta'fi‘ngfﬁ ;n{;ﬁr'grg W, | T TR AT o G| 12 A1 S 2024 26" February, 2024 and scheduled to close on Friday, 15" March, 2024 has now been extended by the Company from Friday, 157

e his / her interest and grounds of opposition to | T A o i _ March, 2024 to Tuesday, 19" March, 2024, vide the Board Meeting dated 157 March, 2024 in order to provide an opportunity to
I O B B Ry the Regional Director, Northern Region,| |12 |afuifsa agel o ars & syl 17 ard = 2074 shareholders to exercise thelr rights in tha Rights issue.

12, | GIGd T SGedl @ [oT | 18 obiel 2024 Ministry of Corporate Affairs, B-2 Wing, 2nd | WEn B ifHys _ Accordingly the last date of submission of the duly filled in CAF {along with the amount payable on application) is Tuesday, 13"
R SO SR B @ Floor, Pt. Deendayal Antyodaya Bhawan, CGO| |+ ' oot sramarer s ot o7 IR 2024 March, 2024, Equity Shareholders of the Company who are entithed 1o apply for the Rights lssue as mentioned above are requested
SRS Complex, New Delhi-110003 within fourteen ATEre AT T e ta take note of the issue closure date as Tuesday, 137 March, 2024, Accordingly there is no change in the LOF, CAF and ALOF dated
Arerrall @ forg SrgR (14) days from the date of publication of this | = i " : v ; s - i i

5| T T e e A o | 18 7S 2028 notice with a copy to the applicant Company| | aian GET SRR S e | 97 and = 2024 15" February, 2024 except for modification in the issue closing date; resultant change in indicative time table of postissue activities
Ry at its Registered Office at the address =T, gt e e womns on account of extension of issue closing date and to the extent stated in the ADDENDUM CUM CORRIGENDUM - NOTICE TO

16. | Sidih og SAY SM @xd @ | cirp.varutha@gmail.com mentioned below:- H‘?‘;r?hﬂi"ﬂﬁc-‘jﬁl IR ETE INVESTORS published in the advertisement dated Friday, 15" March, 2024 which appeared in newspapers on Saturday, 16" March,
forg ufshar $oet S UG-1, E-21, JAWAHAR PARK LAXMI NAGAR, _-'n‘l G _ 2024,

L B or & on behalf o ,:,ﬁﬂa—;,THJ | B )
R ATHeTTel, el qo EIEES HIREKEYZ INFOTECH PRIVATE "'Mgfﬁ 2| dafiand ue e o e ey | eirp.madhuvantieup@gmail.com Date : 15th March, 2024 o Sdi-
KUS A CEE IBBI/IPA-002/IP-N00742/2018-2019/12263 CHANDAN OJHA _é,:“ ) _ Place: Ahmarabiad Managing Director
fasita: 16.03.2024 Ao T o 5/99 B?r\!_;éw 20?;; (Dirsctor) CR A A
ﬂ Al dldliq, Toledl MToTdTdlg, — . . N : -
o DIN: 07737084 THTEIT W RTe, WMo eTsa Hisde farfies

YR BT Ul Agdl WToll, 741 | 5Te, HHRT Fa- 708,

2/6 IRA G IS, PBIABGET — 700020, SH: cirp.varutha@gmail.com forfidy - 15,03 2024

(=t & ae)
i g [l

YalTeor #_BEVIPA-D01/IP-POOB4B/2017-18/11431 |

Date : 16.03.2024
Place : Delhi

"I W4} ITSTTHI—26
[Gu (Frme) a4, 2014 & 7199 30 & STR]
HU B UO(Ipd BRI Bl T 5T A TN AT H &l & foIg
AR U H f9gos g fear S
P AR & 99 (g fqere) SN &9, fIeel, ®uRe B #3Terd
YT AR, 2013 HF IRT 13 BT IT—RT (4) IR Hu1 ()
oM, 2014 & 9 30 @ SU-f9 (5) & W (T) & AW H
S

e (e Us BHd wisde fafics & Ame # e doliga arier

W20 Hed BT ¥, 8 fooell, faoel, WRd, 110065 H ¥ |

“BF FaX ITETTRII—26
[®ut () W, 2014 & 999 30 & SIER]
DU D GlIPpd HRTAT DI T A9 ¥ GIR o9 # 9Ga @ oy wFraR o #
fasmos weifra farar <im @

Bg WER & T @ fFewe) S a7, feeh, dluRe &l H3re™
HU AT, 2013 B ORT 13 B SU-GRT (4) 3R FHuN (=) TH, 2014 >
A 30 & Su—fTH (6) @ @S (@) © oW |
AR

INDIA LEASE DEVELOPMENT LIMITED

TUBU Ha%: | [2 /12263 /02 / 130924 /202855 AT : 13.09.2024 db
FIT¥E OEEE WeET LT4899001984PLCo49218

wultea draie gaofirs g, 4/ s7-d), ares wefl WE w1 Redll — 110002

B+ 41520070 B 41503400, dRAISS weww. indialeasecom 23— info@indialaase com
GSTIMN ; 0TAAACIOT43R1ZE

aite d—aifEy &l

A ddde
T M, 2013 F1UTT 110 @ R, FOAT (HEEE e.ﬁ ETE) T, 2014 R 22 ER TR0 T

SRS

A e (e i # wRCER aaTnan. ) [, 2015 @ AW 44 S sgen, Ree §-aiet @
qﬁTTTI_'FT FRT A & WE @ UEHd 09 B, 2004 § UNed dore Afew 4 Fuiie By s @
ETERrEr 1 ey e ol )

SR, WA aimtie area, bfaefsn wo afge (Uras S eezs T B 72s7) 9 YR 15 HIE 2024 FE
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